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 of  certain  persons;  measures  tor  promoting
 small  family  norm  andtormatters  connected
 therewith.

 [Engksh)

 MR.  CHAIRMAN:  The  question  15:

 “That  leave  be  granted  to  introduce a  Bill
 to  provide  for  population  contro!  through
 compulsory  sterilisation  of  certain  per-
 sons;  measures  for  promoting  small
 tamily  norm  and  for  matters  connected
 therewith.”

 ।  Transiation)

 SHRIBHAGAWAN  SHANKAR  RAWAT:
 1  introduce  the  Bill

 [  Translation}

 SHRI  BHAGWAN  SHANKAR:  |!  intro-
 duce  the  Bill.

 16.51.  hrs.

 CONSTITUTION  (AMENDMENT)BILL’

 (Amendment  of  Article  292)

 {English}

 SHRI  SYED  SHAHABUDDIN
 (Kishangan)):  |  beg  to  move  for  leave  to
 introduced  a  Bill  further  to  amend  the  Consti-
 tution  of  India.

 MR.  -  The  question  .

 “That  leave  be  granted  to  introduce  a  Bill
 further  to  amend  the  Constitution  of
 india.”

 The  motion  was  adopted

 SHRI  SYED  SHABABUDEDIN:  |  intro-
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 duce  the  Bill.

 16.52  hra.

 CHIEF  ELECTION  COMMISSIONER
 (CONDITIONS  OF  SERVICE)BILL*®

 {English}

 by  Shri  Chitta  Basu.

 SHRI  CHITTA  BASU  (Barasat}: beg  to
 move  leave  to  withdraw  the  Bill  to  regulate
 certain  conditions  of  service  of  the  Chief
 Election  Commissioner.

 MR.  CHAIRMJAN:  The  question  is:

 "That  leave  be  granted  to  withdraw  the
 Bill  to  regulate  certain  condition  of  ser-
 vice  of  the  Chief  Election  Commis-
 sionerਂ

 SOME  HON  MINISTER:  Yes,  Yes.

 The  motion  was  adopted .

 SHRI  CHITTA  BAUS:  ।  -  the  Bill

 16.53  hrs.

 CONSTITUTION  (AMENDEMENT)
 BILL

 {Insertion  of  New  Part  XI  A):
 by  Shri  Chitta  Basu

 {English

 MR.  CHAIRMAN  :  The  House  shall  now
 take  up  further  consideration  of  the  motion
 moved  by  shri  Chitta  Basu  on  the  13th
 March,  1992.  Time  allowed for  this  Bill  was
 two  hours.  Shri  chitta  Basu  to  continue  his
 Speech.

 SHRI  प  BASU  (Barasat):  Sir,  ।
 rise to  move  the  Motion  that  the  Billfurtherto
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 amend  the  constitution  of  India  be  taken  into
 consideration.

 1  move  this  Bill  with  the  hope  and  belief
 that  all  sections  of  the  House  will  consider  it
 wkhout  any  partisan  attitude.  This  Bill  con-
 templates  to  achieve  two  very  important
 objectives.  One  objective  is  to  give  constitu
 tionai  basis  of  the  planning  Commission  of
 our  country.

 The  second  objective  of  the  bill  is  to  give
 constitutional  basis  to  the  National  Develop-
 ment  Council  These  are  the  objectives  of
 the  Bill

 Sir,  lwant  your  indulgence  to  informthis
 august  House  thatthe  very  perception  of  our
 planning  Commission  is  planned  economic
 growth  of  our  nation  Ithank  the  House  might
 be  aware  of  the  fact  that  the  very  perception
 and  conception  of  planning  was  planned
 economic  growth  and  it  has  taken  shape
 along  the  course  of  national  freedom  move-
 ment  of  our  country.  The  perception  of
 planning  is  not  the  gift  of  any  particular
 individual,  however  greathe  mightbe  The
 perception  of  the  planned  economy,  has
 been  the  result,  the  outcome  and  product  of
 aegis  of  long  freedom  siruggie  of  our  coun
 try.  Piease  allow  me  to  quote  what  Shin
 Subash  chjandra  Bose  has  said  and  tnat  is
 about  the  planning  Itself.

 History  has  it  that  the  Congress  was  in
 Ministry  ,  during  the  british  time  in  1938,  in
 several  provinces at  thattime.  Andin  course
 of  Address  to  the  Indian  Science  Associaton,
 held  on  August  21,  1938,  Subash  Chandra
 Bose  concluded  by  saying  and  |  quote:

 1  have  no  doubt  that  when  we  have  a
 National  Government  for  the  whole  country,
 one  of  the  first  things  we  shall  have to  do  is
 to  appoint  a  National  Planning  Commission
 for  the  entire  country.  Our  Ministries  our
 Ministries  the  Congress  Miniseries  then
 working  in  the  Seven  Provinces  ai  that  time

 in  the  Seven  Provinces  have  already  been
 feeling  the  need  for  a  uniform  industrial
 policy  and  programme.”

 Therefore,  Sir,  the  very  concept  of  pian-
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 ning,  the  very  perception  of  pianning,  as  ।
 have  already  referred  to  eartier,  -  the  prod-
 uct  of  the  nationalist  movement,,  freedom
 movement  of  our  country.

 16.58  hrs.

 [SHRI  P.M.  SAYEED  in  the  chair

 Sir,  history  has  ह  that  Subash  Chandra
 Bose,  as  the  President  of  the  Indian  National
 Congress,  had  set  up  a  National  Planning
 Commission,  under  the  Chairmanship  of
 Shri  javzaharial  Nehru,  in  1938;  only  after  ०
 few  months  when  he  acdressed  that  Asso-
 ciation-  the  inidan  Science  association.  tt
 was  not  only  the  indian  national  congress
 and  tts  president  but  the  capitalists  of  our
 country  have  also  come  out  with  some
 perception  or  conception  or  framework  of
 pian.  treferto  the  plan  which  is  known  as  the
 ‘Bombay  Plan’,  it  was  prepared  by  the  Tatas
 and  Birlas  and  it  emerged  in  the  year  1942.
 Therefore,  capitalists  of  our  country  have
 also  भी.  the  need  for  having  a  plannedਂ
 economy  or  an  economy  for  the  Poland
 development  of  capitalism  in  india.  Sir,  it  is
 also  ०  fact  that  Indian  Trade  Union  move-
 ment,  the  Indian  artisans  have  also  foughtin
 favour  of  planned  economy,  and  a  people’s
 plan  was  made  ft  was,  of  course,  made
 under  the  leadership  of  Shri  Manavendia
 Nath  Roy.

 As  Ihave  mentioned  earlier,  the  per-
 ception  of  planning  is  the  product,  ts  the
 outcome,  is  the  result  of  the  freedom
 movement  of  our  country.  We  have  attained
 freedom  and  after  the  attainment  of  free-
 dom,  the  signiticance,  the  importance  of
 planned  economy,  has  become  all  the  more
 important  and  all  the  more  significant.

 हैं  you  count  the  number  of  the  private
 Members’  Bills  for  the  amendment  of  the
 Constitution,  then ।  Think  the  chairman  aiso
 will  agree  with  me  that  the  overhauling  of  the
 Constitution is  the  demand  of  the  majority  of
 the  Members  who  beiong  to  this  side  of  the
 House.  Therefore,  |  made  a  joke  that  let  Shri
 Shababuddin  and  myself  be  made  the  Co-
 Chairmen  of  a  new  Constitution of  our  coun-
 try,  to  recreate  and  to  rewrite  the  Constitu-
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 tlon  of  our  country,  having  in  view  the  inter
 ests  of  the  common  peopie,  the  down-troc-
 den  and  the  teeming  millions  of  our  country.
 Anyway  that  is  not  going  to  happen  and  rest
 assured  that  that  Is  not  going  to  happen  But
 we  shail  have  to  fight  and  we  shall  continue
 to  fight  and  we  shall  continue  to  fight  both
 here  and  outside.

 17.00  hre.

 The  Constitution,  when  ॥  was  formed
 and  when  it  was  accepted,  it  has  som:
 definite  provision  which  |  do  not  want  to  read
 out  because  that  will  amount  to  a  mere
 wastage  of  time.  But  |  wouki  refer  to  the
 particular  provision  enshrined  in  the  Consti-
 tutinn  of  our  counrty,  that  Is  in  the  directive
 Pnncipies.

 Articles  36,  39,  40,  41,  42,  and  from
 Articles  43  (a)  to  Articales  45  and  Articles  46,
 47,  48,  (a),  all  these  provisions  under  the
 Constitution,  reflect  the  views  of  the  mem-
 bers  of  the  Constituent  Assembiy,  the  cre-
 ator  of  our  constitution,  the  very  spirit,  the
 very  idea  that  they  had  developed,  because
 they  were  soldiers  of  the  freedom  movement
 of  our  country.  As  soldiers  of  freedom  ~™ove-
 ment  of  our  country,  they  inculcated th:  idea
 of  having  a  planned  growth  and  pianned
 economy  for  the  prosperity  and  prog'ess.  ।
 wil  not  read  those  provisions  but  |  just
 mentioned  It,  in  order  to  prove  that  the
 concept  and  the  perception of  planning  15  the
 uutcome  and  product  of  the  nationa!  free-
 dom  movement  of  this  great  country  of  ours.

 Therefore,  the  concept of  independence *  and  the  concept  of  economic  growth  is
 coterminous.  हैं  the  country  is  not  indepen-
 dent,  there  cannot  be  economic  progress.
 That  was  the  last  lesson  that  we  have  leamt a8  Indians.  This  lesson  Is  not  ०  for  the
 -  alone  but  this  lesson  is  forthe  entire
 colonial  countries  of  the  world.  Therefore,

 and  planned  economic  growth is  coterminous  and  one  cannot  happen  with-
 out  the  other;  one  supplements another;  one camnlimante  santhar
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 Sir,  with  great  and  heavy  heart  and
 anguish  ।  say  and  ।  think  the  hon.  Minister  will
 understand  me  in  proper  perspective  that
 dilution  of  planning  ultimately  is  the  dilution
 of  independence  of  our  country.  This  |  nar-
 rate  not  with  any  sense  of  anger,  norwith  any
 senso  of  frustration  and  also  not  with  any
 sense  of  acrimony.  We  are  the  inheritors  of
 the  struggle  which  our  leaders  have  foughtto
 meke  this  country  the  independent  country
 and  to  make  this  oarlament  ०  sovereign
 body  of  the  peop  of  Indiz.  Let  us  rise
 equally  to  safeguars  the  sovereignty  of  the
 House  anc  in  that  srocess  renew  out  fight
 against  the  forces  whic  5861”  io  diluue  the
 economic  sovereignty  of  the  country  and
 seek  10  dilute  the  independence  %f  our
 country.

 With  a  heavy  heart,  with  anguish,  !
 speak.  Today  at  least  |  have  got  no  sense  of
 anger  and  acrimony.  |  feel  that  the  august
 House  should  rise  equally  to  the  occasior:
 and  think  in  terms  of  protecting,  preserving.
 safeguarding  and  if  possible  enriching  the
 Sovereignty  of  this  great  nation  by  not  allow
 Ing  those  who  are  trying  to  compromise  the
 economic  sovereignty  our  country.

 in  this  background,  |  am  sorry  to  say
 that  the  process  of  dilution  of  planning  has
 already  started.  itis  already  on.  We  have  got
 a  package  of  new  economic  policies  which
 comprise;  devaluation  of  rupee,  impor
 limaralisation, exit  policy  -not  entry  policy,  but
 exit  policy-  new  industrial  policy,  virtual  ne-
 gation  of  the  Act  andFERA  Act,  the  socalled
 globalisation  of  the  indian  economy  and
 lastly the  very  timid-  my  words  today  are  very
 soft  because  |  do  not  want  to  hurt  the  feeling
 of  any  section  of  this  House-  to  the  Dunkel
 draft.  These  are  all  soft  terms.  Usually  we
 use  very  harsh  words  and  phrases.  Since  |
 want  the  support  and  sympathy  from  all
 quarters  of  the  House,  ।  have  used  very  soft
 words.  |  Want  that  you  should  also  under-
 stand  the  basic  premise  of  the  essence  of
 the  planned  economy.  When  |  say  planned
 economy,  |  am  opposed  to  the  capital  based
 economy.

 With  your  permigsion Iwill  have to  quote
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 country  because  it  is  the  essence  of  the
 Constitution  of  our  country:

 ‘We,  the  people  of  india,  having  sol-
 emnly  resolved  to  constitute  India  into  a
 sovereign  socialist  secular  demoratic  re-
 public  and  to  secure  to  all  its  citizens;

 Justice,  social,  economic  and  political;
 Liberty  of  thought,  expression,  belief,  faith
 and  worship;  Liberty  of  thought,  expression,
 belief,  faith  and  worship;  Equality  of  status
 and  opportunity  andto  promote  among  them
 all  Fraternity  assuring  the  dignity  of  the
 individual. .”

 1  have  to  remind  you  of  what  we  have
 adopted  for  ourselves.  Now,  we  come  tothe
 ground  reality.  (interruptions)  {comete  your
 domain  directly  now.  The  preliminary  docu-
 ment  of  the  Eighth  plan  prepared  by  the
 planning  Commission  now,  states  it  very
 candidly.  There  is  not  even  a  pretxyzention
 to  have  some  value.  The  role  of  the  planning
 Commission  would  be  indicative.  It  will  only
 indicate.  ft  has  got  no  100  to  play.

 SHRI  SYED  SHAHABUDDIN
 (Kishanganj)  :  They  are  prepared  to  commit

 SHRi  CHITTA  BASU;  They  are  pre-
 pared  to  commit  suicide,  in  your  voice.  |
 borrowrom  him,  sir.  [think  itis  not  a  sin  to
 borrow  from  him,  but  itis  a  sin  to  borrow  trom
 Washington.

 Asa  matter of  fact,  [had  the  opportunity
 of  attending  a  meeting  convened  by  the
 Deputy  chairman  of  planning  Commission;
 and  he  is  the  former  Finance  Minster  of  our
 country.  Of  course,  he  is  a  good  friend  of
 mine.  After  talking  to  him,  I  felt,  do  we  nead
 a  Planning  Commission  at  all?  That  indica-
 tion  he  was  giving.  The  hint  that  he  was
 giving,  lead  us  to  that.  The  Members  of
 parliament  will  know  something  of  planning.
 Ultimately  he  was  presiding  over  the  liquida-
 tion  of  the  planning  Commission;  This  is  the
 position,  we  have  landed  ourselves  to.

 Secondly,  this  is  much  more  grievous-
 the  present  policy  of  the  Governments-of
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 indicating  indian  economy  and  launching
 new  economic  policies  is  in  the  direction  of
 ‘market-friendly  economy’  .Market  friendly
 economy is  nothing  butthe  death  blowtothe
 concept,  to  the  perception  of  planning  asa
 whole.  Again  ।  remind  you,  the  perception  of
 planning  is  the  product  of  the  national  free-
 dom  movement  of  our  country.  Again  and
 again,  |  have  to  remind  you  these  things
 because  it  hurts  me.  Therefore,  this  very
 concept  of  the  famous  Eighth  plan  is  nota
 pian—  for  india’s  future,  but  itis a  plan  forthe
 liquidation  of  the  planning  Commission  and
 also  the  liquidation  of  whatever  we  have
 achieved  so  far  through  planned  economy.
 Planned  economy  does  not  merely  mean
 some  building,  some  structuras,  etc.  Planned
 economy  means  development  of  the  social
 justice.  Social  justice  has  been  banned;  and
 the  perception  of  social  justice  and  planned
 economy  is  again  co-  terminus.  As  |  have
 mentioned,  Tatas  have  also  planned  in  1942
 and  that  plan  was  ‘Bombay  plan’,  which  was
 to  build  up  a  capitalist  society  in  our  country.
 But,  our  perception  of  planning  is  different.  It
 is  basically to  implement, to  give  effect  to  ad
 to  translate  into  action,  the  pledges  that  we
 have  taken  in  this  holly  book,  that  is  the
 Constitution  of  india.

 Therefore,  the  planning  Commission
 has  been  made  irrelevant  and  inconsequen-
 tial.  This  is  not  a  charge  and  do  not  take  it
 that  way.  ।  ७  my  frustration.  it  is  the  expres-
 sion  of  my  frustration  and  disappoiniment  ,
 about  the  performance  of  the  Government.

 Now,  let  us  see  the  constitutional  pro-
 vision  regarding  planning  itself.  ।  am  not
 speaking  In  vacuum.  |  am  speaking  entirely
 under  the  framework  of  this  Constitution.
 Planning  is  in  entry  20  of  the  Concurrent  List.
 The  entry  ‘economic  and  social  planning’
 therefore,  economic  planning,  social  plan-
 ning  and  planning.  Although  this  is  very
 much  there  in  the  Constitution,  the  constitu-
 tion  unfortunately  and  unhappily  fc-me  does
 not  specify  any  mechanism  like  Planning
 Commission  in  the  body  of  the  Constitution
 itself.  Even  speaking  of  entry  20  of  tre
 Concurrent  List,  the  economic  and  sou.-
 planning  is  very  much  a  part  of  the  Cc
 satiation.  But  this  Cone**:tic7  does  not  pr:.-

 i
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 vide  ‘a’  mechanism  or  '0'  mechanism  or  ‘a+b
 mechanisms  to  implement  entry  20  of  the
 Constitution of  our  country  inthe  Concurrent
 List.

 We  have  got  the  provision  for  Finance
 Commission.  have  been  inspired.  The  idea
 Started  with  me  to  move  an  amendment  of
 this  nature  by  studying  the  role  of  the
 Finance  Commission.  My  immediate  reac-
 tion  was  if  there  can  be  a  Finance  Commis-
 sion  -a  constitutional  body.  ।  is  known  to
 you.  ।  do  not  like  to  quote  it  intensively.  Why
 should  there  not  be  a  provision  for  planning
 Commission  which  ultimately  decides  the
 fate  of  the  country,  fate  of  the  Finance
 Commission?  ।  there  is  no  social  justice,  the
 nation  ceases  to  exist.

 ff  Finance  Commission  is  a  part  of
 constitutional  instruments, the  planning  Com-
 mission  should  be  a  part  of  Constitution,  a
 link  of  Constitution  inseparable  from  the
 Constitution  That  is  the  main  idea  which  ।
 want  to  serve  by  this  amendment  of  the
 Constitution.

 है  will  not  be  irrelevant  if  we  go  back  to
 the  history  of  the  formation  of  the  planning
 Commission  as  we  see  it  today.  Planning
 Commission  is  not  ०  costitution!  creature.  It
 is  not  created  by  the  Constitution  The
 planning  Commission  was  set  up  in  March,
 1950  with  the  Prime  Minster  as  its  Chairman
 by  an  executive  order.  Its  role  was  designed
 tobe  an  advisory  body,  to  make  recommen-
 dations  to  the  Central  Cabinet.  Let  me  have
 the  privilege  of  quoting  some  paragraphs
 from  the  executive  order.  |  will  be  doing
 injustice  ॥  |  do  not  quote  certain  portions.
 This  is  text  of  the  resolution,  dated  15  th
 March,  1950.0  constituting  the  planning
 Commission:

 3.  The  Constitution  of  India  has  guar-
 anteed  certain  Fundamental  Rights  to
 the  citizens  of  India  and  enunciates
 certain  Directive  of  State
 policy,  in  particular,  that  the  state  shall
 Strive  to  promote  the  welfare  of  the
 people  by  securing  and  protecting  as
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 effectively  as  it  may  a  social  order,  in
 which  justice,  social,  economic  and  po-
 litical  ,  shall  inform  all  the  institutions  of
 the  national  life,  and  shall  direct  its  policy
 towards  securing,  among  other  things.

 The  planning  Commission  will:

 (1)  make  an  assessment  of  the  mate-
 tial,  capital  and  human  resources  of  the
 country  ,  including  etchinical  personnel,
 personnel,  and  investigate  the  possibili-
 ties  of  augmenting  such  of  these  re-
 sources  as  are  found  to  be  deficient  in
 relation  to  the  nation's  requirements,”

 Therefore,  this  was  merely  by  an  execu-
 tive  order  to  perform  a  role  which  is  of
 constitutional  nature  and  whose  foundation
 is  based  on  the  Constitution  of  our  country.

 Sir,  the  National  Development  Council
 is  also  necessary  because  one  of  the
 objectives  is  to  give  constitutional  basis  and
 foundation  to  the  planning  Commission  and
 another  objective  is  to  give  the  National
 Development  Council  the  Constitutional
 foundation  by  this  amending  Bill.  The  NDC
 was  set  upin  August,  1952.0  on  the  suggestion
 ofthe  planning  Commission.  Itwas  assigned
 the  following  functions.  |  want  to  give  a  hint
 of  the  functions  which  the  NDC  is  to  dis-
 charge.  ॥  has  to  review  the  working  of  the
 national  pian  from  time  to  time  to  consider
 important  questions  of  social  and  economic
 policies  affecting  the  national  development
 andto  recommend  measures forthe  achieve-
 ment  of  the  aims  and  targets  of  the  national
 plan  Therefore,  it  is  quite  clear  that  this  NDC
 has  been  given  the  responsbiility  of  charting
 the  way  fortheeconomic  development  of  our
 country  through  planned  economic  growth,
 with  socialjustice  as  the  objective.  This  Council
 initially  comprised  of  the  prime  Minister as  its
 Chairman,  the  Chief  Ministers  of  ail  States
 and  Members  of  the  planning  Commission

 But  some  recommendations  were  made  by
 the  Administrative  Reforms  Commission
 in1967,  in  the  implementation  of  the  recom-
 mendations  of  the  AFC,  the  NDCਂ  s  mem-
 bership  was  eniargx+J  which  included  all  the
 Cabinet  Ministers  of  the  Union  Government,
 ailthe  Chief  Ministers  of  the  States  andthose
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 of  the  Union  Territories  (Interruptions )
 tt  is  your  right  to  be  there.  ।  fs  your  nght  to
 advice  the  Government.  Ths  is  what  the
 House  expects  of  you,  that  is,  you  should
 speak  out.  Sir,  the  Governor  of  Dethi,  the
 chief  Executive  Councilor  of  Delhi  and  big
 men  are  there.  But  it  produces  very  insignifi-
 cant  results.  Sir,  that  would  not  be  my
 charge,  that  would  be  the  charge  made  by
 the  Chief  Ministers  of  the  country  about  the
 functioning  of  the  National  Development
 Council.  Over  and  above  this  an  important
 function  was  also  added,  namely,  prescribe
 guidelines  for  the  formation  of  the  national
 plan  including  the  assessment  of  resources
 of  the  plan.But  unfortunately  Sir,  it  not  the  is
 not  the  NDC,  itis  not  the  Chief  Ministers,  itis
 not  the  Union  Ministers,  ॥  is  not  the  Lt.
 Govemors  or  anybody  else  who  are  in  the
 NDC  today,  who  formulate  our  national  plan
 or  made  assessment  of  the  resources  of  the
 plan.  Please  don't,  think  that  |  amgenerating
 heat.  It  is  Washington,  it  is  the  International
 Monetary  fund  and  the  World  Bank  which  is
 monitoring  the  Planning  Commission  and
 the  National  Development  council  Since
 they  have  the  audacity  to  monitor  these
 institutions  one  day  they  will  have  the  audac-
 x  to  take  over  even  this  sovereign  House
 also  ,  as  it  had  happend  i  certain  countries.
 This  is  my  worry  and  this  is  my  charge.

 Sir,  NDC  and  Planning  Commission  are
 two  important  instruments  insofar  as  na-
 tional  economic  and  social  development  are
 concemed.,  But  none  of  them  is  a  statutory
 body.  As  ।  have  mentioned  already,  they  are
 assigned  the  functions  prescribed  by  the
 Constitution  of  the  country.

 1  do  not  want  to  use  harsh  words.  But  |
 have  got  facts  in  my  possession  with  regard
 to  the  vulnerability  of  Planning  Commission
 and  with  regard  to  certain  deeds  or  partisan
 activities  on  the  part  of  the  Government  as
 also  the  prime  Minister  and  some  other
 persons  who  matter  in  the  administration  of
 the  country.  Sir,  today  |  do  not  want  to
 mention  any  of  those  names  or  those  events
 which  go  directiy  against  the  very  basic
 principle  of  planning.

 Sir,  Planning  Commission  is  not  to  be
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 made  a  limb  of  the  Government.  Planning
 Commission  should not  be  left  at  the  mercy
 of  certain  bureaucrats;  Planning  Commis-
 sion  should  not  be  -  at  the  mercy  of  some
 chosen  discredited  politicians  with  political
 ambition  and  who  are  not  interesied  in  serv-
 ing  the  cause  of  our  country and  ts  progress
 ‘and  prosperity.  |  do  have  a  list  of  instances
 as  also  names  of  those,  Including  even  the
 Prime  Minister  of  this  country,  who  one  after
 the  other  untilise  Planning  Commission  to
 further  their  political  ambitions,  to  deprived
 the  States  of  their  rightful share  justto  gamer
 the  electorai  harvests.  Since  ।  do  not  want  to
 enter  into  any  argument  or  any  kind  of
 misunderstanding  |  will  not  refer  to  it.  But  I
 have  prepared  a  long  list  of  instances  and
 names  after  some  kind  of  a  study.  |  do  not
 what  to  read  ह  out  but  |  do  say  that  the
 planning  Commission  has  been  used  for
 political  purposes.  |  should  say,  not  even
 political  purposes,  but  for  some  very  petty,
 narrow,  seltish  partisan  and  vested  Interests
 of  certain  individuals  belonging  10  a  particu-
 lar  political  party  to  subserve  their  electoral
 purposes.  This  is  not  the  object  of  the
 Planning  Commission!  |  ambound  to  remind
 you  that  Pandit  jawaharlal  Nehru  had  great
 ideas  on  Planning  Commission.  But  the  most
 unfortunate  thing  that  today  we  have  to
 witness  15  that  the  grandson  of  Pandit  Nehru
 had  described  the  Planning  Commission  as
 a  pack  of  jokers.  I  say  this  not  with  anger.  ।
 only  want  to  point  how  an  organization  which
 is  given  the  jobofchartering  plannedeconomy
 with  distributive  justice  is  devalued  consis-
 tently  and  systematically.

 This  is  a  charge  against  the  Govem-
 ment  who  have  been  using  है  as  their  own
 limb.  The  planning  Commission  has  been
 treated  merely  as  a  Government  routine
 department.

 SHRI  SYED  SHAHABUDDINN
 (Kishangan)):  &  has  been  treated  as  a
 subordinate  attached  office.

 SHRI  CHTTA  BASU:  Anyway,  Hitisa
 better  phrase,  |  borrow  है  frm  you  There-
 fore,  |  want  that  the  Government  must
 revise Its  policies.
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 These  two  instruments  are  directly  re-
 lated  to  the  centre-  State  relations.  Just  to
 save  time  |  will  quote  from  the  sarkaria
 Commission  Report  since  if  |  do  not  quote,
 Iwilltake  longertime to  explain.  |  will  mention
 onlytwo  things.  The  particular section  refers
 to  the  criticism  by  the  State  Governments
 about  the  State  plans.  The  State  Govermn-
 ment  says  :

 “Most  of  the  State  Governments  have
 maintained that  they  are  not  given  adue
 opportunity to  participate  in  the  national
 planning.  The  present  process  of  con-
 sultation  involving  the  States  com-
 mences  after  the  broad  features  of  the
 Five  Year  Plan  are  already  cast  ”

 This  is  a  statement  made  by  Certain
 chief  Minister  of  the  State  before  the
 Sarkana  Commission .

 “While  most  of  the  State  Governments
 agree  that  the  planning  Commission
 should  lay  down  broad  national  prion-
 ties  and  targets  they  have  asked  that
 the  states  should  have  greater  freedom
 and  flexibility  in  formulating  the  details
 ofthe  schemes  conceming their  sphere.
 The  compiaint  that  their  initative  in  this
 regard  is  restricted  by  a  procedure  of
 the  detailed  scrutiny  and  finalisation  of
 the  State  plans.  The  mechanism  of
 Central  assistance  and  earmarking  of
 outlays  had  been  the  controlled  exer-
 cise by  the  Union  Ministers  through  the
 centrally  sponsored  schemes.”

 Sir,  lam  witness to  the  difficulty  a  State
 Government  {stoface  for  getting  one  simple
 Project  cleared.  Sir,  for  a  simple  Rs.  6
 o०  worth  of  drainage  project  in  my  con-
 ‘Stituancy  where  |  have  been  working  forthe

 25 years,  the  finance  willbe  provided by
 State  Goverment,  that  is  by  the  Ganga

 Flood  Commission  whose  headquarters  डि
 व  patna  and  this  willbe  guided  bythe  Central
 water  Commission  They  will  dictate  each
 and  every  thing  ०  that  plan.  One  day  |  had

 in  to  Patna to  meet  the  concemed  Offi-
 Cer.  He  said  that  we  have  asked  the  State
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 Govemment to  give  us  the  revised  financial
 estimate,  since  there  has  been  inflation of
 the  order  of  10  or  11  per  cent.  |  said  you
 have  got  a  clerk,  you  have  got  a  calculator,
 instead  of  sending  it  to  the  State  Govem-
 ment  you  could  have  very  well  calculated it
 and  added to  the  earlier  amount.  Instead of
 adding  and  getting  t  calculated,  you  are
 asking  the  State  Governments  to  update
 their  calculation.

 SHRI  MANORANJAN  BHAKTA
 (Andaman  and  Nicobar  Isiands  )  :  Fora  good
 Centre-  State  relations.

 SHRICHITTABASU :  So,  tis  for  agood
 Center-  State  relations.  But  it  produces  bad
 impact  on  the  State.

 SHRI  MOHAN  SINGH:  ft  should  be
 implemented  in  Andamans.

 SHRI  CHITTA  BASU:  Therefore,,  [am
 going  to  cite  an  example  if  a  Member  of
 Parliament has  to  run  from  pillar to  post  just
 to  get  a  project  in  his  Constituency-  from
 Delhi  to  Farakka,  trom  Farakka  to  Delhi,
 Dethi  to  Patna  and  this  and  that  -even  then,
 today,  It  is  not  being  done.  You  will  not  give
 the  money .  You  will  not  give  the  technical
 assistance.  But,  you  shall  give  the-advice  so
 that  the  energy,  enthusiasm  of  the

 State Governments  are  kept  alive.

 Anyway,  |  do  not  want  to  take  much  of
 your  time.  Let  us  also,  in  this  connection,
 remind  the  hon.  Minister,  about  the  recom-
 mendation  of  the  Administrative  Reforms
 Commission  in  this  regard.

 The  National  Reforms  Commission
 observed  and  |  quote  that:  “The  national
 plan  will  assuredly be  executed  with  greater
 enthusiasm  and  energy  ॥  those  who  are
 charged  with  greater  enthusiasm  and  en-
 ergy,  if  those  who  are  charged with  the  task
 of  implementing  them  also  participate  in
 their  formulation.”  the  State  Governments
 should  formulate  and  participate  in  the
 formulation  of  the  plan.  Because,  It  is  the
 State  Governments  which  have  to  execute

 the  pian.
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 Sir,  if  there  is  a  question  regarding  this,
 he  will  stand  up  and  say  that:  “These  are  to
 be  executed and  implemented by  the  State
 Governments.  The  State  Governments  are
 not  doing  that.  Bihar  government  is  too
 green.  West  Bengal  Government  is  too  red.
 M.P.  government  15  saffron.  Red,  saffron,
 green  and  all  these  considerations  will  come
 and  they  will  say  that  they  are  all  incapable
 Governments.  We  are  the  only  people  who
 can  deliver  the  goods.  You  shall  not  consult
 them  in  the  mater  of  formulation  of  the  Plan
 but  you  wanted  to  work  under  your  com-
 mand  and  show  enthusiasm  and  show  en-
 ergy.  This  is  impossible.  This  is  impracti-
 cable.  This  is  subverting  the  concept  of  the
 Plan  *  Therefore,  |  have  given  two  quota-
 tions.

 Now,  let  me  turn  towards  the  recom-
 mendations  of  the  Sarkaria  Commission
 You,  please  1001६  at  page  582  of  the
 Commission's  Report.

 Sir,  before  that,  ।  also  want  to  refer  to
 certain  inefficiencies  of  the  working  of  the
 National  Development  Council.  This  ts  sum-
 mary  of  the  comments  made  by  different
 State  Government  before  the  Sarkaria  Com-
 mission.

 “  There  has  not  been  any  marked  im-
 provementin  the  National  Development
 Council's  functioning  even  after  its  re-
 constitution  in  1967.  Some  of  the  func-
 tions  which  have  been  highlighted  are
 enumerated  below.

 The  NDC  meets  only  at  the  initiative  of
 the  Planning  Commission  which  determines
 its  Agenda.  The  Planning  Commission  does
 not  always  put  before  the  Counc?  altemative
 sets  of  perspectives,  strategies  and  targets
 along  with  the  made to  enable  हैं
 to  decide  among the  choice  available.  "

 When  Shri  E.  M.  5.  ... was
 the  Chief  Minister of  Kerala,  his Government
 produced  an  भा  अधिक  strategy  of  Pian-
 ning.  The  Kerala  government  submitted  it  to
 the  Planning  Commission.  Oflate,  the  Gov-
 emment of  West  bengal  also  formulated an
 akemative  Pian,  an  alternative  strategy  for
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 the  planned  economy.

 The  Planning  Commission  do  not  even
 study  those  things  not  to  speak  of  circulating
 them  to  the  Members.

 This  only  fat  accompli  is  there.  They
 produce  something  and  the  Chief  Ministers
 are  required to  come  here;  and  they  read  out
 lengthy  speeches.  The  Conference  proce-
 dure  consists  of  set  of  made  by  the
 Chief  Ministers  with  very  little  or  mutual
 discussion.

 The  summing  up  of  the  deliberation
 open  do  not  reflect  a  variety  of  views.  The
 time  given  tothe  States  for  crystaslizing their
 view  is  insufficient.  These  are  not  mine;
 these  comments  are  of  the  Chief  Ministers  of
 the  country  representing  different  shades  of
 political  opinions,  including  the  Congress  (I)
 party.  And  this  should  not  be  taken  as  my
 vuews;  this  is  their  criticism;  this  also  gives
 nse  to  such  complaints  as  made  by  a  chiet
 Minister  that  strategy  and  policy  are  not
 being  put  to  sufficient  national  debate  and
 informed  consideration;  they  have  been
 rather  hurnedly  pushed  through.

 Now  |  would  like  to  quote  from  "  Federal
 finance  In  India  “book  by  Achai  Kumar  Gaur
 He  has  dealt  in  depth  and  very  precisely  with
 fiscal  relatuon.  On  page  68,  it  reads  as
 follows:

 “The  Planning  Commission  has
 emerged  as  an  important  channei  of
 rescurce  transfer  to  the  States.  Since
 inception  of  planned  economic  develop-
 ment In  india,  realisation of  ‘economic.
 growth  with  someal  justice’  has  been
 the  supreme  target.  Reckoning  of  the
 facts  indicate  that  Plan  transfers  were
 fot  much  conducive  towards  realization
 of  the  sald  The  scheme  of
 Pian  transfers  to  the  States  has  feen
 designed  in  such  a  manner  that  है  has
 resulted  in  rever  flow  of  reenurces  from
 the  States  to  the  Centre  in  trom  of
 repayment  of  interest  as  well  as  princi-
 pal.

 a

 |
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 This  is  the  complaint  of  the  Bihar  Gov-
 ernment.  This  is  also  the  complaint  of  Assam
 Government.  This  is  also  the  complaint  of
 the  West  Bengal  Govemment.

 |  have  got  figures  to  show  that  what  you
 give  from  the  Centre  you  take  away  by  way
 of  repayment  of  interest  and  repayment  of
 principal.  In  West  Bengal,  if  |  am  speaking
 from  memory,  these  years,  they  have  to  pay
 more  than  what  they  will  get  from  them,
 although  Shri  Manmohan  Singh  says  that
 States  are  getting  more  by  way  of  mutual
 assistance;  there  is  a  greater  amount  of
 money  transferred  to  the  States  from  the
 Union  Pool.  |  have  got  enough  facts  to
 suggest  that  this  is  one  kind  of  colonialism,
 न  not  new.  You  want  to  rule  form  Delhi;  you
 want  to  rule  through  the  Planning  commis-
 sion;  you  want  to  befool  the  National  Devel-
 opment  Council.  Whomare  you  befooling??
 Whomare  you  deceiving?  You  are  deceiving
 yourself.

 Sir,  let  us  come  to  the  main  point  The
 Sarkaria  Commission  has  finally  come  to  a
 conclusion  and  recommended  some  things.

 SHRI  SRIBALLAV  PANIGRAHI
 (Deoragh):  They  have  said  clearly  that  it
 shouid  be  a  constitutional  body.

 SHRI  CHITTA  BASU:  You  listen  to  me
 you  say  whatever  you  want  to  say  when

 your  turn  comes.  For  your  information  ,  they
 have  said  that;

 “We,  therefore,  are  of  the  view  that
 being  the  supreme  inter-  governmental
 body  on  all  matters  relating  to  the  socio-
 economic  development,  it  is  necessary
 that  the  National  Development  Council
 should  be  re-named  and  re-  consti-
 tuted  as  National  Economic  and  Devel-
 opment  Council  by  a  Presidential  Order
 underthe  provisions  of  Article  263  of  the
 Constitution.  The  provisions  of  clauses.
 (b)  and  (c)of  Article  263  are  wide  enough
 to  encompass  the  functions  of  the
 National  Development  Council.  The
 NEDC,  thus  constituted  will,  while  re-
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 taining  adequate  flexibility,  have  a  mea-
 sure  of  authority  and  formalised  status
 having  the  constitutional  sanction  of
 article  263.”

 My  friend  has  raised  the  question.  |
 admit.  They  have  suggested  that  the  plan-
 ning  Commission  or  the  NDC  should  be
 given  a  constitutional  status.  But  in  prin-
 ciple,  they  have  said  that  it  shouldbe  brought
 under  Article  263  of  the  Constitution  They
 must  have  also  felt  the  need  of  having  a
 constitutional  basis  beign  given  to  these
 important  limbs  of  the  economic  and  social
 development  of  our  country.

 Again,  the  pianning  Commission  should
 also,  equally  they  have  said,  should  be
 formed  by  some  other  constitutional  consid-
 erations.

 Sir,  while  conciusing,  |  would  say  ,  |  will
 again  appeal  to  all  the  Members  of  this
 august  body  nottotreat  this  first  proposal  for
 amending  the  Constitution  as  a  move  froma
 single  party  or  aprivate  Member  belonging
 to  the  Opposition.  But  this  amending  Bill  will
 enabie  this  great  country  of  ours  to  rid  itself
 of  the  bureaucratic  control  for  economic  and
 social  development.

 This  ameriding  bill  would,  if  accepted,
 rid  this  country of  the  disgrace  of  relying  upon
 borrowings,  from  within  and  outside,  with
 conditionalities  which  injure  and  harm  the
 nation’s  prestige,  honour,  economic  Sover-
 eignty  and  ultimately  political  independence.
 The  Members  of  this  great  House  sholud
 have  this  perspective  while  giving  their  views
 on  this  amending  Bill

 With  these  words,  |  appeal  to  all  the
 Members  to  consider  in  depth  this  proposal
 and  express  their  views  to  uphold  the  honour
 of  this  great  country,  to  preserve  the  pledges
 we  have  made  under  the  Constitution  and
 see  that  the  country  makes  strident  progress
 in  future.

 SHRI  SRIBALLAV  PANIGRAHI
 (Deogarh):  Mr.  Chairman,  Sir,  at  the  outset
 |  would  like  to  congratulate  our  senior  friend,
 Chitta  Basuji,  for  having  presented  this  Bill,
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 which  has  facilitated  this  august  House  to
 deliberate  on  an  important  matter  like  the
 status  that  is  enjoyed  at  present  and  what
 should  be  enjoyed  coveted  organisations,
 institutions,  like  planning  commission.  Na-
 tional  Development  Council,  of  our  country.

 tis  an  academic  exercise,  a  sort  of
 academic  exercise.  that  we  are  engaged  in.
 This  is  not  the  first  time  this  Bill  or  this  topic
 is  being  debated  In  this  august  House  earlier
 also,  discussion  of  this  nature  took  place.
 And  outside  the  House  also,  there  had  been
 deliberations  and  discussions  on  this  mat-
 ter.

 Chitta  Basuji  himself  ,  as  |  was  going
 through  the  records,  had  come  fcrward  with
 a  Bill  of  this  nature  eartiar  when  the  National
 Front  Governmnent  was  here  propably.  Those
 who  were  cheering  him,  tor  their  knowledge
 1  would  like  to...(Inierruptions)

 SHR}  CHITTA  BASU  (Barsat)  :  Sir,  the
 consideration  of  the  Biil  depends  on  the
 ballot  lot.  During  the  time  df  the  National
 Front  Goverment,  this  would  have  been
 taken  up  for  discussion  provided  the  ballot  lot
 favarred  me  at  that  time.  He  should  also
 know  the  process  that  is  being  observed

 here...  (interrupiions)

 SHRI  SRIBALLAV  PANIGRAHI:  Sir,
 anyway  during  ourtime  the  ballot  is  favouring
 him.  He  shouid  thank  himself  and  our  Gov-
 emment  because  during  this  time  only  ,
 fortune  smiled  on  him  and  otherwise

 not....  (interruptions)

 SHRI  NITISH  KUMAR  (Barh):  Please
 come  to  the  subject.

 SHRI  SRIBALLAV  PANIGRAHI:  |  am
 cominjg  to  the  subject.  You  are  going  to  be
 here  till  70'  Clock.  Do  not  be  impatient,
 Nitishji....  (interruptions)

 SHRI  NITISH  KUMAR:  |  will  give  you  a
 patient  hearing.

 SHRI  SRIBALLAV  PANIGRAH!  :  Any-
 way  the  National  Front  Government,  like
 many  other  lofty  things,  attractive  populist

 MARCH  27,  1992  By  Shri  Chitta  Basu  680.0

 things,  had  included  this  in  their  manifesto.
 To  give  constitutional  status  to  planning
 Commission  was  inthe  monifesto  of  the  then
 Janata  Dal.  What  had  happened?  Couid
 anything  concrete  come  about?

 From  the  beginning  |  would  like  to  go  on
 record  that  |  am  myyself  and  not  happy
 hundred  per  cent  with  the  pianning  process
 of  our  country.  In  the  formulation  of  plan-
 ning,  there  is  a  lot  of  scope  for  improvement.
 ।  do  not  subscribe  or  contribute  to  the  view
 that  there  is  no  need  for  improvement  or  no
 scope  for  improvement  in  the  planning  pro-
 cess.  |  say  that  there  should  be  much  more
 improvement  both  in  the  process  of  plan
 formulation  as  well  as  in  the  process  of  its
 implementation  after  proper  formulation  of
 plan.  On  these  two  counts.  much  more
 needs  to  be  done.

 Sir,  our  friend  chitta  Basuji  had  quoted
 frorn  some  reports,  some  be2ks  and  some
 authors,  Thera  are  many  authors,  and  of
 different  school  of  thoughts,  and  one  can
 community  note  them.  It  is  a  (0000  question
 that  he  raised  about  the  constitutional  status
 to  begiventothe  planning  body.  He  saidthat
 these  two  bodies—-the  National  Develop-
 ment  Council  and  the  Nationai  Development
 Commissiori  should  have  constitutional
 authority.

 In  1950  we  adopted  the  Constitution.
 The  great  Constituent  Assembly  used  to
 meet  in  the  Central  Halt  which  is  now  a
 recreation  place  four  Members  of  parlia-
 rrent—  and  there  the  most  sacred  docu-
 ment  of  our  country  was  deliberaied,  drafted
 and  adopted.  In  1950  we  adopted  it.  Within
 a  month  after  the  adoption  of  the  Constitu-
 tion,  the  Government—  with  pandit  Jawahar
 Lal  Nehru  as  the  Head  of  the  Cabinet
 decided  to  have  ०  planning  body.  |  want  to
 say  here  that  there  were  stalwarts  and
 veteran  freedom  fighters  who  were  adoring
 the  Constituent  Assembly  who  are  our  found-
 ing  fathers  of  the  Constitution.  All  of  them.  in
 their  wisdom,  thought  if  fit  that  ॥  should  not
 be  a  constitutional  forum  or  institution.  Had
 they  any  difficulty  at  that  point  of  time  to
 directly  put  it  in  the  Constitution?  Just  after
 one  month  of  the  adoption  of  the  Constitu-
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 tion,  they  had  gone  for  this.  That  clearly
 shows  that  the  founding  fathers  deliberately
 wanted  these  bodies  to  kept  out  of  the
 purview  of  the  Constitution  and  not  in  it.  Had
 they  had  the  tinkling  to  do  it,  they  could  have
 put  it  in  the  Constitution.

 |  want  to  know  why  every  thing  is  to  be
 brought  within  the  purview  of  the  constitu-
 tion.  The  Mother  of  democracy,  the  Great
 Britain  is  running  in  entirety  on  the  basis  of
 convensions.  Can  we  not  also  have  some
 such  convention?  Onso  many  occasions
 we  profess  that  conventions  will  have  to  be
 developed.  Why  connotcertain  things  be  left
 out  to  be  governed  and  managed  on  the
 basis  of  convention?

 |  agree  with  Shri  Chitta  Basu  that  plan-
 ning  Commission  is  not  a  new  phenomenon
 for  India—  after  independence.  We  had  the
 legacy  of  planning  from  british  days.  Pandit
 Jawahalal  Nehru  visited  Soviet  Union  along
 with  his  issustrious  father  in  the  late  twenties
 and  he  was  inspired  by  the  planning  process
 there  He  was  impressed  by  the  planning
 that  was  there  at  that  point  of  time.  They  had

 made  their  mark  and  impression  in  the  mind
 or  pandit  Nehru.  On  his  return  to  India,  he
 also  started  deliberations  in  1938  when
 Netaji  Subhas  Chandra  Bose  was  the  Con-
 gress  president.  The  planning  committee
 was  headed  by  pandit  Nehru  himself  in  1938.

 16.00  hrs.

 And  pandit  Jawaharlal  Nenru  was  a
 great  socialist,  as  all  of  us  know,  and  the
 Land  Reforms  Committee  was  there  at  that
 time,  the  planning  committee  was  there,  and
 it  was  10  Years  prior to  the  achievement  of
 Independence  our  aim  and  objects  were
 very  clear  that  we  would  go  in  for  planned
 development,  planned  economic  develop-
 ment,  we  would  go  infor  democracy  and  we
 would  go  in  for  planning  and  that  is  why
 democratic  socialism  was  Pandit  Jawaharlal
 Nrhru’s  brain  child.  He  was,  as  you  know,
 a  great  thinker  ,  ०  great  doer  and  a  great
 dreamer.  He  was  not  only  a  dreamer  of
 dreams  but  also  adoer of  deeds  andhe  was
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 one  of  the  greatest  intellectuals  of  that  time,
 of  this  century  So,  Pandit  Jawaharlal  Nehru
 put  the  planning  Commission  ona  very  high
 pedestal  and  he  also  used  to  call  it  the
 ‘brain—  trust  of  the  country’.  the  planning
 Commission  is  also  rightly  called  so,  the
 brain-trust  of  the  country,  and  with  esteem
 he  used  to  view  it  and  treat  it.  Again,  Sir,
 when  the  planning  commission  was  consti-
 tuted,  not  that  it  was  having  a  smooth  sail.
 The  Finance  Minister  of  that  time,  John
 Mathai,  put  up  a  great  resistance,  he  op-
 posed  it  tooth  and  nail  inasmuch  as  he
 resigned,  he  quit  the  Cabinet  on  the  charges
 that  another  extra—constitution  was  going
 to  be  set  up  which  would  infringe,  and  would
 encroach  upon  the  power  and  authority  of
 the  Union  Cabinet  to  a  large  extent.  Dr.
 John  Mathai,  making  such  observation  in
 protestchose  to  quitthe  Cabinet.  But  Pandit
 Jawaharial  Nehru  was  very  firm  in  his  posi-
 tion,  was  very  firm  in  his  views  and  he  went
 ahead  giving  much  respect  and  credibility to
 the  planning  Commission,  and  as  we  all
 know,  the  era  of  planning  in  Indiain  1951—
 52  ushered  in.  The  First  plan  was  in  1952.
 Sir,  the  planning  Commission  in  very  clear
 terms—  assigned  to  prepared  the  plan  and
 formulate  It  function  was  advisory  nature.
 Itis  an  advisory  body  any  |  feel  thatto  make
 it  Just  an  advisory  body  is  the  correct
 position  in  a  country  of  vast  dimension  and
 vast  population,  where  material  conditions
 differ  largely  from  place  to  place  climatic
 conditions  other  things  also  differ.

 THE  MINISTER  OF  STATE  OF  THE
 MINSTRY  OF  PLANNIG’  AND
 PROGRAMME  IMPLEMENTATION  (SHRI
 H.  8.  BHARADWAJ)  :  Sir,  if  the  House
 agrees,  we  can  take  up  this  business  next
 time  because  it  is  not  going  to  conclude
 today.  |  suggest  this  because  of  social
 commitments.  There  is  a  Dinner  of  the
 President  of  Afghanistan.  So,  we  are  all
 invited  there.  This  can  be  carried  to  the  next
 week.(/nterruption)

 SHRI  SUDHER  GIRI  (Contai)  :  Mr.
 Chairman,  Sir,  the  Private  Members’  Busi-
 ness  started  at  4.45  ?.  and  it  is  requiredto
 continue  upto  7.15  p.m.(/nterruption)
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 (Insertion  of  New  Part  x  A)

 SHRI  MORESHWAR  SAVE
 (Aurangabad)  :  Sir,  it  is  not  the  question  of
 concluding  this  bill,  but  it  is  the  question  of
 giving  two—and—halfhours  rs  to  the  private
 Members’  Business.

 THE  MINISTER  OF  PARLIAMENTARY
 AFFAIRS  (SHRIGHULAM  NABI  AZAD):  Mr.
 Chairman,  Sir,  since  it  is  Friday,  most  of  the
 members  want  to  get  back  to  their  houses
 away  from  Delhi  and  so,  |  think  we  can  take
 up  the  Private  Members’  Business  at  6.00
 p.m.  on  Monday  and  give  the  remaining  time
 to  the  Members.  So,  ।  think,  if  the  House
 agrees,  we  can  adjourn  now.(/nterruption)

 [  Translation]

 SHRI  MOHAN  SINGH  (Deoria);  Mr.
 Chairman,  Sir,  two  and  half  a  hours  are
 allocated  for  it.  But  it  is  better  if  you  allocate
 us  time  on  Monday.

 MR.  CHAIRMAN:  What  will  happen  if
 the  debate  will  not  complete  on  that  day.
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 SHRI  GULAM  NABI  AZAD:  Then  it  will
 be  debated  on  next  Friday...(/nterruptions)

 SHRI  MOHAN  SINGH:  We  Want  two
 and  half  an  hours  more  for  thediscussion  on
 it.

 {English}

 SEVERAL  HON.  MEMBERS:  yes.

 MR.  CHAIRMAN:  So,  with  the  consent
 of  the  House,  on  Monday,  after  6.00  p.m.
 the  extended  time  would  be  used for  this  very
 Bill.

 Now,  the  House  Stands  adjourned  to  __
 meet  again  on  Monday,  the  30  th  March,
 1992,  at  11.0  a.m.

 18.07  hrs.

 The  Lok  Sabha  then  adjourned  till  Eleven
 of  the  clock  on  Monday,  March  30,  1992/
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